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T M Tor the applicawh. Szl Astick tohilsy Foo G LS
_ respondents.Counter affidavit has been filed on

" i 3] December, 1990, however neither any rejcinder 3
has been filed nor any ©one has appeared on behalf
. of the applicant on the last several occasions,

e 1 Final opportunity is given to the applicent’s counsel

i'.“ h | to file rejoinder, if any, within 2 weeks from 4
' today, failing which the case may be heard and

disposed of finally even in the absence of the

At - app licant or his counsel. lList this case On

, ? 10.2.1992 for orders. M
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